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CENTRAL BOARD OF DIRECT TAXES
NOTIFICATION
_ Income-Tax
New Delhi, the 30th December 1978

8.0. 842(E)~—In exercise of the powers conferred by section 295 of the Income.
tax Act, 1861 (43 of 1961}, the Central Board of Direct Taxeg hereby makes the
following rules further to amend the income-tax Rules, 1962, namely: —

* 1, These rules may be called the Income-tax (Seventh Amendment) Rules,
6.

2. After rule 9 of the Income-tax Rules, 1962, the follewing rules shall be
inserted, namely:— '

DA. Deduction in respect of erpenditure on production of feature films.—
(1) In computing the profits and gains of the business of production
of feature films carried on by a person (the person carrying on stuch
business hereafter in this rule referred to as film producer), the
deduction in respect of the cost of production of a feature flm certi-
fied for release by the Board of Film Censors in & previougs year
shall be allowed— :

#a) in the case of a feature film, befing 2 regional language features film,
in accerdance with the provisions of sub-rule (2) tp sub-rule (4);

(2317)
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(b) in the case of a feature filur (not being a regional language feature
ﬁllzrln)’( ’;1)1 accordance with the provisions of sub-zule (5) o sub-
rule .

Explanation,—In this rule—
(i) “Board of Film Censors” means the Board of Film Censors consti-
tuted under the Cinematograph Act, 1852 (37 of T952).
(ii) “cost of production”, in relation to a festure film, meang the ex-
penditure incurred on the production of the film, not being— S

(a) the expendityre incurred for the preparation of th ositive
prints of the film; and ¢ " 1~_

(b) the expenditure incurred in connectiomr with the advertiseméni
of the film after it is certified for release by the Beard of Film
Censors;

(i) “regional language feature film” means s feature film made in any
ianguage {other than Hindi or Urdu) specified in the Eighih
Schedule to the Constitution. i

(2) Where a regional language feature film is certified for release by the
Board of Film Censors in any previous year and in sucke previous
year,—

(a) the Alm producer sells all rights of exhibition of the film, the entire

sost of production of the filim shall be allowed as a deduction in
computing the profits and gains of such previouls year; or

(b) the fiim producer—

(i} himself exhibits the film on a commercial basis in all or some of
the areas; or _

* (i1) gells the rights of exhibition of thé film @t respect of some" of the
areas; or .

(iii) himself exhibits the film on_ a commercial basis in certdin areas
and sells the rights of exhibition of the film in respect of all
or some of the remaining areas, - ]

and the film is released for exhibition on a commercial basis at Teast
ninety days before the end pof such previous year, the entire cost
of production of the film shall be allowed as a deduction in com-
puting the profits and gains of such previous year.

(3) Where a regional language feature film iz certified for release by the
Roard of Film Censors in any previoug year and in such previousf
year, the film producer— .

{a)} himself exhibits the {ilm on a commetcial basis in all or some of iheé
areas; or

(b) sells the rights of exhibition of the film in respect of some of the
areas; or

¢¢) himself exhibits the film om a commercizl hasis in certain areas and

gells the rightg of exhibition of the film in respect of all or some

of the remaining areas, : )

and the film is not released for exhibitien on a commercial basis at least

ninety days befere the end of such previous yeer, the cost of produc-

tion of the film in so far as it does not exceed the amount realised

by the film producer by exhibiting the film on a commercial basis

or the amount for which the rights of exhibition are sold or, as the

case may be, the aggregate of the amounts realised by the film produ-

cer by exhibiting the film and by the sale of the rights of exhibition,

shall be allowed as a deduction in computing the profits and gains

of such previcus year; and the balance, if any, shall be carried for-

ward 1o the next following previcus year and allowed as a deduc-

tien in that year.

(4) Where, during the previous year im whieh. a regional language feature
film is certified for release by the Board of Filmr Censors, the film
producer does not himself exkwibit the filnt on a commercial basis or
does not sell the rights of exhibition gf the film, no deduction shall
be allowed in respect of the cost of production of the film in com-
puting the profits and gains of sucte previous year; and the entire
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cost of production of the film shall be carrieq forwarnd to the next
following previcus year and allowed as a deduction in that year.

(8) Where a feature film (not being g regional language feature film) is
certlﬁed for release by the Board of Film Censors in any previous
vear and in such previous year,——

{a) the film producer sells the rights of exhibition of the fillm in respect
of all the Territories specified in the Table below sub-rule (113
{hereafter in this rule referred to ag the saigd Table), the entire
cost of production of the film shall be allowed as a deduction in
computing the profits and gains of such previous year; or

(b) the film producer—

(i} himself exhibits the film on & commercial basis in a!l the Territo-
ries specified in the said Table; or

(ii) himsgelf exhibits the film on a commercial basis In respect of some

the Territories specified in the said Table and sells the rights

;}ﬁ ext}ibition of the film in respect of the remaining Terrifories
ereof,

the -entire cogt of production of the film shall be allowed ag a deduction
in computing the profits and pains of such previous year.

Eplanation.—For the purpeses of this sub-rule and sub-rule (6),—

{(a) where the film producer has exhibited the feature film on a commer-
cial basis in, or where the rights of exhibition of such film have
heen sold by the film producer in respect of, the areas specified in
any six or more of the jtems enumerated under Territory L in
Explanation 1 to the said Table, the film shal] be deemed to have
been go exhibited or the rights of exhibition of such film shall he
deemed to have been so sold in respeet of all the areas specified in
that Territory,

{b} where the film producer has exhibited the feature film op a commer-
cial basis in, or where the righis of exhibition of such film have
been sold by the film producer in respect of, the areas specifieq in
less than six items enumerated under Territory L. the sum speci-
fied in column (2) of the said Table against Territory L shall be
subsiifuted by the sum arrived at by multlplymg the number of
such items by fhe figure “27,

(6) Where a feature film (not being a regional language feature film) is
certified for release by the Board of Film Censors in any previous
year and in such previous year, the film producer,—

{a) himseli exhibifs the film on a commercial bagis in some of the Terri-
tories specified in the said Table; or

(b) sells the rights of exhibition of the film in respect of some of the
Territories specified in the said Table; or

(¢) himself exhibits the film on a commerecial basis in some of the Terri-
tories specified in the said Table and sells the rights of exhibition
of the film in respect of some of the remaining Territories thereof,

the cost of production of the film to be allowed as a deduction in comput.-
ing the profits and gaing of such previous year- shall be an appropri-
ate fraction of the entire cost of production of the film; and the
balance, if any, shall be carried forward fo the next following previ-
ous year and allowed as a deduction in that year.

Explanation.—For the purposes of this sub-rule “appropriate fraction”
means the fraction the numerator. of which iz the sum or, as the
case may be, the aggregate of the sums, specified in column (2) of
the said Table against the Terriiory or Territories specified in column
{1) thereof in which the film producer has himself exhibited the
feature film on ‘a2 commercial basis, or in respect of which the film
producer has sold the rightg of exhibition of the feature film, or in
which the feature film has been so exhibited ahd in respept of which
the righis of exhibition have been sold during the previous vear, and
the denominator of which is one hundred.
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(7 Where,_during the previous
a regiocnal language feature
of Film Censors, the film

year in which a feature film (not being
film) is certified for release by the Board
: producer does not himgelf exhibit such
feature film in any of the Territories specified in the said Table, or
does not sell the rights of exhibition of such feature film in respect
of any of the T't—;rritories specified in the said Table, no deduction
shall be allowed in respect of the cost of production of the film in
computing the profits and gains of such previous year; and the entirs
cost of production of the film shall be carrieq forward to the next
following previous vear and allowed as a deduction in that year.

(8) Notwithstanding anything contained in the foregoing provisions of thiy

rule, the deduction under this rule shall not be allowed unless,—
(a) in a case where the film prodycer—

(i) hag himself exhibited the feature film on a commercizl basis; or
(ii} has sold the rights of exhibition of the feature film; or

(iii) has himself exhibited the feature flm on a commercial hasis in
some areas or in some of the Territories specified in the said
Table, and has sold the rights of exhibition of the feature film in
respect of all or some of the remaining areag or Territories,

the amount realised by exhibiting the film, or the amount for which the
rights of exhibition have been sold or, ag the case may be, the
aggregate of such amounts, is credited in the books of account

maintained by him in respect of the year in which the deduction
is admissible;

(b} in a case where the film producer has transferred the rights of exhi-
bition of the feature film on a minimum guarantee basis, the mini-
mum amgunt guaranteed and the amount, if any, received or due
in_excess of the guaranteed amount or where the film producer
follows cash system of accounting, the amount received towards
the minimum guarantee and the amount, if any, received in excess
of the guaranteed amount, are credited in the books of account
maintained by him in respect of the year in which the deduction
is admissible.

(9) Where the Income-tax Officer is of opinion that— \
(a) the exhibition of the feature film on a commercial basis by the film
producer in, or the sale by the film producer of the righfs of exhi-

bition of the feature film in respect of various Territories does

hot conform to the classification of Territories in the said Table; or

(b) the rightz of exhibifion of the feature film have been transferreq by
the film producer by a miode not covered by the provisions of this
rule; or

{c) having regard to the facts and circumstances of any case, it is not
practicable to apply the provisions of this rule to such case,

deduction in tespect of the cost of production of the film may he allowgd
by the Income-tax Officer in such other manner as he may deem suit-
able.

{10) For the purposes of thizs rule-—

(i) the sale of the rights of exhibition of a feature film includes the lease
of such rights or their transfer on a minimum guarantee basis;

ii i of exhibition of a feature film shall be deemed to have been

G thgo{égg‘:lsly fon 1;h:t=.'j date when the positive prints of the film are dell.
vered by the Alm producer %o the purchaser of such rights or where_
in terms of the acreement between the ﬁ]_.m_ producer and the film'
distributor as defined in rule 9B, the vosition prints are to be made
by the film distributor, the date on which the lneg_atwe of the film
is delivered by the film producer to the film distribufor.



swrr L—g, 3 HTT F AUERT O 2321

{11) Nothing contained in sub-rule (1) fo sub.ryle (10), shall apply—

(a) in relation fo any assessment year commencing on the 1st day of
April, 1873, the 1st day of April, 1974, the 1st day df April, 1975,
or the 1st day of April, 1976, unlesg—-

() in a case where the ussessment in respect of that year iq pending
before the Income-tax Officer, the film producer exercises an
option by furnishing a- declaration in writing to the Income tax
Officer (such option being final for that assessment Year and for

the case may be, the Commissioner (such option being final for

that assessment year and for every subseguent assessment yaary

that the cost of production of the feature film may be allowed

in accordance with the provisions of sub-rule (i) to sub-rule (10);

(b} in relation to any assessment year commencing before the 1st day
of April 1973,

Tue TabLe
Territory in respect of which the rights Sum to be taken inte account for
of exhibition of the feature film have defermining the cast pf production
been sold during the previoug year to be allowed as a deduction

(1) 2

Territory A 17

Territory B i6

Territory i7

Territory D B

Territory & i

Territory F 4

Territory 4

Territory H 5

Territory I 4%

- Territory J 2%

Terrifory K 3

Territory 1. 12

Explanation 1.—The Territories referred to in the foregoing Table shall

have the following meaning, namely:—
Territory A:

(a) The areas comprised in the districts of Abmednagar, Grezter Bombay,
Kolaba, Kolhapur, Nasik, Pune, Ratnagiri, Sangli, Satara, Shelapur
and Thane in the State of Maharashtra;

{b) the whole of the State of Gujarat;

(¢) the areas comprised in the districts of Belgaum, Bijapur, Dharwar and
North Kanara in the State of Karnataka;

(d) the whole of the Union ferritories of Dadra and Nagar Haveli and Goas,
Daman and Diu.

Territory B:

(a) The whole of the Union territory of Delhi;
{b) the whole of the State of Uttar Pradesh,
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Territory C;

(a) The whole of the States of Assam Bihar, Manipur, Meghal -
land, Orissa, Tripura, Sikkim and West Benégn » Meghalaya, Naga

(b} the whole of the Union territaries of the And i
~ Arunachal Pradesh and Mizoram, N sman and Nicobar Islands,

Territory D: TR
(a) The whole of the States of Haryana, Himachal Pradesh, Jammu and
Kashmir and Punjab; .
(b) the whole of the Union of Chandigarh.
Territory E:

(a) T%e 1%1}'1%5 cocnﬁpriged in %ﬁ ?iStgjcltS' of Akola, Amravati, Bhandarg,
uldhana, andrapur, ule, Jalgaon, Nagpur, Wardha a Y -
mal in the State of Maharashtra; &p rdha and Favd
(b) the areas comprised in the districts of Balaghat, Rastar, Betul, Bilaspur,
Chhindwara, Damoh, Durg. Hoshangabad, Jahalpur, Khandwa (East
Niwar), Mandla, Narsimhapur, Raigarh, Raipur, Raizen, Sagar, Seoni
and Surguja in the State of Madhya Pradesh.

Territory F:

The areas comprised in the districts of Bhind, Chattarpur, Datia, Dewas,

Dhar, Guna, Gwalior, Indore, Jhabua, Khargone (West Niwar),

Mandsaur, Morena, Parma, Rajgarh, Ratlam, Rewa, Satna, Sehore,

- Shahdol, Shajapur, Shivpuri, Sidhi, Tikkamgarh, Uijain and Vidisha
- in the State of Madhya Pradesh.

Territory G:
The whole of the State of Rajasthan.

Territory H:

(a)} The areag comprised in the districts of Adilabad, Karimnagar, Kham-
mam, Hyderabad, Medak, Mahbubnagar, Nalgonda, Nizamabad and
Warangal in the State of Andhra Pradesh;

(b) the areas comprised in the districts of Bidar, Gulbarga and Raichur in
the State of Karnataka;

{¢) the areas eomprised in the districts of Aurangabad, Bhir, Nandad,
Osmanabad and Parbhani in the State of Maharashtra,

Territory I:
The areas comprised in the districts of Bangalore, Bellary, Chikmagalu_
Chitaradurga, Coorg, Hassan, Kolar, Mandya, Mysore, Shimoga, Sout
Kanara and Tumkur in the State of Karnataka. .

Territory J:
The areag comprised in the districts of Anantapur, Chittoor, Cuddapah, East

Codavan, Guntur, Krishna, Kurnool, Nellore, Prakasam, Srikakuiam,

Vishakapatnam and West Godavari in the State of Andhra Pradesh.

Tervitory K:
(a) The whole of the States of Kerala and Tamil Nadu;
(b} the whole of the Union territories of Pandicherry and Lakshadweep.

Territory L:

(i) United Kingdom and Treland,

(ii} Western Europe,

(i) USSR, and Rast European countries.

(iv) North Africa, including Algeria, Morocco,
Cluinea, Senegal, Mali, Upper Volta, Ivory
mey znd Gibralter.

(¥) Weay Africe, including Ghana,
and Liberia.

X

Tunisia, Libya, Mauritanis,
Coagt, Gabon, Togo, Daho-

Nigeria, Sierra Leone, Cambia, Cameroon
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{vi) East Africa, including Kenya, Uganda, Tanzenia, Zambia, Malawi,
Mozambique, Seychelles, Ethiopia, Somalia, Rwanda and Congo,

{vii) Mauritius, ‘Madagascar -(Malagasay Republic) ang Reunion Islands.
(viii) Aden, Yemen and Dijibouti, :

(ix) Middle East, including Uniteq Arab Republic, Sudan, Lebanon, Syrfe,
Jordan, Iran, Traq and Turkey, _

- ftx) Afghanistan.

-(xi) Israel

(xil) Arabian Gulf, including Bahrain, Kuwait, Qatar, Saudi Arabia, United
Arab Emirates (formerly ealled the Trucial States) and Oman.

- #(xiii) 8ri Lanka.
I {xiv) Bangla Desh

{%v) Burma.

(xvi) Far East, including Singapore, Malaysia, Brunsi, Indonesin, Indo-China
comprising of North and South Vietnam, Lags, Camhodia, Thailand,
Tiong-Kong and ‘the Philippines, Japan ang Taiwan, Australia and
New Zealand, _ -

fxvil) Fiji Islands,

{xviil) U8 A, and Canada. :

Axix) Latin America, including the countries in South America ('exceph
Guyana, Surinam and French Guyana) and Cuba,

. {xx} West Indies, including Antigua, Barbados, Jamaica, Trinidad and Tobago,
8t. Lucia, Bt. Vincent, Panama, Surinam, Guyana and French Guyana,

#xxi} Bhutan and Nepal, '

Explanation 2.—The reference to any district in Explanation 1 shall be coti-
strued .as a reference to the areas comprised in that district on the
date on which the Income-tax (Seventh Amendment) Rules, 1976 are
notified in the Official Gazette.

- 9B. Deduction in respect of expenditure om ucguisition of distribution rights
of feature films.—(1) In computing the profits and gains of the
Adusiness of distribution of feature filmg carried on by a person {the
person cartying on such busimess hereafter in this rule referred to as
film distributor), the deduction in respect of the cost or acquisition of

- m Teature film shall be allowed in accordance with sub-rule (2) to
sub-rule (4). :

‘Explangtion.—For the pburposes ef this rule, “cost of acquféition" in relati
to a feature film, means the .amount paid by the film di’stribugormt%
the film p;'oduc_er as defined in rule 9A under an agreement entered
into by him with such ﬁJm producer for acquiring the rights of
'.eXhl!Jl‘.tlon and, where the rights of exhibition have been acguired on
A minimum guarantee bagis, the minimum amount guaranteed, not
‘heing. ' ’
%1) the -amount of expenditure incurred by the film distributor f
preparation of the positive prints of the film; anrli ' v for fhe
(i) the expenditure incurred by him in connectio ith th i
_ 2 Sapendity n with the advertlsement.
{2 W};ere a feature film is acquired by the film distributor in any pre-
vious year and in such previous year,—

. 4a) the film distributor gells all rights of exhibition of the film, the entire
cost, nf acquisition of the film shall be alloweq as a dedugtion in
. computing the profits and gaing of such previeus year: or
b} the film distributor,— )

(i) himself exhibits the film on a commercial basizs in all or some of
the areas; or

(ii} sells the rights of exhibition of the film in respect of some of the
areas; or

{iii) himself exhibts the film on a commercial basis in certain areas
and sells the rights of exhibition of the film in respect of all or
some of the remaining areas, )
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and the film is released for exhibition on a cammercial basis at least
ninety days before the end of such previous year, the entire cost
of acquisition of the film shall be alloweg as a deduction in com-
puting the profits and gains of such previous year.

(3) Where a feature film in acquired by the film distributor in any previous

year and in such previous year the film distributor—

(a) himself exhibits the film on a commercial basis in all or some of the

areas; or

aress; or

(e) himself exhibits the film on 2 commercial basis in certain areag and

gells the rights of exhibition of the film in respect cof all or some‘pf
the remaining areas, h

and the film is not released for exhibition on a commercial basis at
least pinety days before the end of such. previous vear, the cost of
acquisition of the film in so far as it doeg not exceed the amount
realised by the film distributor by exhibiting the film oh a commercial
basis or the amount for which the rights of exhibition have been sold
or, as the case may be, the aggregate of the amounts realised by the
film_gdistributor by exhibiting the film and by the sale of the rights of
exhibition, shall be allowed as a deduction ip computing the profits
and gaing of such previous year; and the balance, if any, shall he
carried forward to the next following previous year and allowed as &
deduction in that vear.

(4) Where, during the previous year in which a feature film is acquired by

the film distributor, he doeg not himself exhibit the film on a commer-
cial bagis or does not sell the rights of exhibition of the film, no deduc-
tion shall be allowed in respect of the cost of acquisition of the film
in computing the profits and gains of such previous year; and the
entire cost of acguisition shall be carried forward to the next follow-
ing previous year and allowed as a deductiony in that year.

(5) Notwithstanding anything contained in the foregoing provisions of rhisz

rule, the deduction under this rule shall not be allowed unless—

(a) in a case where the film distributor— _
" (i) has himself exhibiled the feature film on a commercial basis; or

(ii) has sold the rights of exhibition of the feature film; or

(iii) has himself exhibited the feature film on a commercial basis in

some areas and has sold the rights of exhibition of the featurgy
film in respect of all or some of the remaining areas,

the amount realised by exhibiling the film, or the amount for which
the rights of exhibition have been sold, or, ag the case may be, the
aggregate of such amounts, is credited in the books of account
maintained by him in respect of the year in which the deduciion
is admissible; :

" (b) in a case where the film distributor has transferred the rights of

exhibition of the feature film on a minimum guarantee basis, the
minimum amount guaranteed and the amount, if any, received or
due in excess of the guaranteed amount, or where the film disiri-
butor follows cash system of accounting, the amount received to-
wards the minimum guarantee and the amount, if any, recelved in
excess of the puaranteed amount, are crediled in the books of ac-
count maintained by him in respect of the year in which the deduc=
tion is admissible.

{6) ¥or the purposes of this rule,—
(i) the sale of the rights of exhibition of 5 feature film includes the Iease

of such rights or their transfer on a minimum guarantee basis;

(i} the rights of exhibition of a feature film shall be deemeed to have

been sold only on the date when the positi i
delivered by the film distribufor to the Sul:fciﬁsré? tgiosfu‘fgle r?gﬁltsar?

(b) sells the rights of exhibition ¢f the film in respect of some of the,

)
gl
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(7} Nothing contained in sub-rule (1) to sub-rule {8) shall apply—

{a) in relation to any assessment year commencing op the 1st day of
April, 1973, the 1st day of April, 1974, the 1st day of April, 1975, on
the 1st day of April, 1976, unless— : |

- ¢

(1) in_a case where the assessment in respect of that year is pending
before the Income-tax Officer, the film distributor exercises am
option by furnishing a declaration in writing to the Income-tax
‘Officer (such option being final for that assessment-year and for-
every subsequent assessment year} that the cost pf =cquisition of
the feature film may be allowed in accordance with the provisions
of sub-rule (1) fo sub-rule (6);

(ii) in a case where the assessment in Tespect of that vear has been
_ completed by the Income-tax Officer and the film distributor has
preferred or prefers an appeal or revision against the assessment.
-made by the, Income-tax Officer,. the film distributor exer-
ciseg an option by furnishing a declaration in vﬁting to the
Appellate Assistant Commissioner, the Appellate Tribunal or, as
the case may be, the Commissioner (such option ¥eing final for
that assessment year, and for every subsequent assessment vyear)
that the cost of acquisition of the feature flm may be allowed in
accordance with the provisions of sub-rule (1) to sub-rule (6);

(b) in relation to any assessment year commencing before the st day of
- -April, 1973, . .

- [Ne. 1602-‘/F.N0.1‘£2(21] /16-TPLT
) " ' 'S. N. SHENDE,
Secy., Central Board of Direct Taxes.

FHET sTam FT Ard
%‘rﬁiqw '
uTE T
=g feeelt, 30 fowmas, 1976
. B o s42(w). ¥ Tamed N8, waaT wtafm, 1061 (1961
TM 43) Y AU 295 I Teq Aiwwdt B AN 727 ¢, TIFT fy9H9, 1962
* A g R & o freafafas faw qarar 2 neig -
Lo et AT AR s (meat dwaa) fom, o7 )
2. AT W, 1962 ¥ fAAM © X gy famfefan Taww stme
oy faq srow, saty —— '

-

“oF, wat fadi & fawiv ¥ ww ) FEw FXN— (1) Fonrfei &
feretior =t w1V Tars A ey safrr (Redrae from & 5o averg
foen famtar Far. mar &), & anat e afamdt £ gooar w3
fodt @y wafam 0, fo foben Faeatd 7 Fresitera & farg 5d g% §

_ satfm et &1, fasfr o &% araq st

(%) T8 Pl Y 2w W S aRfew won wafes ¥ gefer
' (2) & gufrw (4) a7 % Soadi & ATATL HAT ) AT
(@) d% wnfva 1 2 & (v wEfos g 27+l a4t &)
- wateaw (5) &owdfemm (7) aw ¥ gomed FHAFL pTweE

A ST - '
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S C AL L R T o r B

(i) “feen FaEie” ¥ 5w f@ wfafam, 1952 (1852 ¥ 37)
¥ wifta ofsy fwen qaward afwda g
(ii) Predy gor fag Faaq 3 “Canter @’ ¥ feew ¥ faalg 9%
Jora o ghaa @) ow wdt # fretefen wd o0& F——
(%) fwew & qrnifes Tz Jar< o34 & S99 A4 #T
(@) fom ®avdrd gren fvem 71 feditga ¥ fag wrfoa ¥
S ¥ ovarq oaF fawma ¥ €da ¥ gw@ e ¥
(i) “wrfes amr Far faa” ¥ (fedt a1 o2 ¥ faw) et wrw
% ot gfaam A weew AALT H fafafase &, SATAT TAT FAT
fagr wfasa £
A 2) gt fwen dawds fmdy gi¥fas st ma1 f=2g #1 fadiea F fag
frdt f ad  # i FTAT & AT CF oF A F—

(%) fem fastar frmr & Jadd & awed waardd w1 fawr 5 I
3 mgi O q@ 44 F arat s alearst £1 gaotar FTq A o
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